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THE ALIGARH MUSLIM UN{QVEIERSH! (AMENDMENT) BILL,

Rerorr oF THE SELEOT COMMITTER.

Wy, the undersigned, members of the Select Committee to which the
Eill further to amend the Aligarh Muslim University Act, 1820, was
referred, have considered the Bill and bave now the honour to submit this
our report, with the Bill as amended by us annexed thereto.

We have generally brought the Bill in line with the Benares Hindu
University Bill, 1851 and we have proposed the same amendments which
we bave proposed in that Bill. There remains only one point which is
peculiar to this Bill and to which we need refer.

We have altogether omitted section 32 of the Act which was merely
amended by the original Bill. Section 82 relates to the admission of
students to the University and the holding of examinations. These
matters are to be regulated by Ordinances and the section, therefore, does
not serve any useful purpose. We may add that no such corresponding
section exists in the Benares Hindu Uhiversity Act, 1915.

2. The Bill was published in the Gazette of India, Part II—SBection 2,

dated the 9th June, 1951.
~ 3. We consider that the Bill has not been so altered as to require .
circulation under rule 77(4) of the Rules of Procedure and the Conduct
of Business in Parliament and we recommend that it be passed as now

smended.
M. ANANTHASAYANAM AYYANGAR

A. K. AZAD
B. R. AMBEDKAR

*M. A. KAZMI

*R. K. SIDHVA

*K. T. SHAH

M. HIFZUR RAHMAN
*GOVIND MALAVIYA
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MINUTES OF DISSENT
i |

Although no formal decision was taken, the majority view was that the
worde ‘‘Hindu’’ and **Muslim’" from the muin heading of both the 'bills be
deleted. I hold the majority view. o

9. Regarding religious instruction ‘1 think it should be definitely laid
down’ that the religious instruction, debates or talks shall be in spititual,
moral and musical subjects only. If it is not made clear then there is likeli-
hond of clash and differences in various sectors and believes of religions in
both #iz., Hindu and Muslim. communities. Shias and Suvxis und Babas
will dernand their own way of religious instructions, so will Sanatanis, Arya
Samajists,  and Murti Pujaks. Under these circumstances I think: the sug-
gestion made by me if accepted will avoid such & clash. :

. R. K. SIDHVA.
New Devai; -
The 7th September, 1951.

1 .

1 have sigued this Report subject to the following minute of dissent.

2. I do not think the purpose of making religious instruction not cowm-
pulsory, in conformigy with the ideal of o secular State, will be served by
the clause as it stands and the proviso to it. By permitting such instruc-
tion to be given to those who ask for it, without at the same time placing an
obligation upon the University concerned to provide such instructiom in
any religion in which students ask for, if the students asking for it are ade-
quate in number, and if the University has sufficient means and facilities
for the purpose. The result of the present wording would be that only Hindu
students will ask for and get such religious instruction in Benares, and
only Muslim students do so in Aligarh. The two Universities would thus
continue to remain exclusively Hindu or Muslim institutions, so far as
providing religious instruction is concerned. I think, therefore, that »
further proviso is necessary to add to the existing one, requiring the Uni-
versitics to provide instruction in any relion for which there is sufficient
demand, and in regard to which -the - University concerned has sufficient
financial und other facilities. This would, also, help to keep such instruc-
tion on a higher plane of religious philosophy, rather than dogma or ritual.
which tend to narrow the mind and create rigid moulds of thought.

3. 1, also, consider it necessary that the University should itseli have
rower and authority to make arrangéments for an impartial hearing ard dis-
posal of any complaint that the teachers, or any of them, or the students,
may have against any University authority or officer. Accordingly, in the
clauses dealing with the ‘*Powers of the University’’, I would like to amend
50 a8 to authorise the University to set up, whenever the occasion demands,
its own Tribunal of arbitration in regard to any complaint that any students,
teachers, or officers of the University may have to make in regard to their
treatment, or in regard to the terms and conditions of their service. This
will enable the University to avoid any needless washing of its dirty linen,
or exhibiting in the public any unsavoury skeleton; and wminimise .the
occasions for the use of the emergency powers vested in the Visitor to
the disadventage of the University. '
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4. The provision. for Quinquennial Inspection, inserted by the Select
Commltte‘e,,‘would’be shorn. of its hardship, in regard to occasions for com-
plaints or dissatisfaction, contemplated in the preceding paragraph, if the
A:bitration or Judicial Tribunal, suggested therein, can be set up at any
time; and off its own bat, by the University, without waiting for 5 years to
elapse, and an outside authority carry out an irspection, make its report,
and thereupon require the University to take the action indicated. "¢ °

5. The Quinquennial Inspection would gain very considerab'&y in ufility,
if an obligation is placed on the Government to meet the legitimate needs
and requirements of the University, as revealed by such inspection. * A~ ¢or-
responding obligation would, of course, have to be, as it is, placed on the
Undiversity authorities to carry out any instructions given as the result of
such Inspection, if it reveals’any deficiencies or shortcomings of = the Uni-
versity. ' ’

6. On .principle I am ogainst the institution of a Visitor, and more
specifically if the Visitor is to be the Head of 'the Union. I consider it would
tend to bring the President of the Union noedlessly into Party polities. His
decisions can only be those «f his Ministers, and those Ministers would, ex
hypothosi, be Party leaders. The autonomy of a University is, in my eyes,
too sacred a principle to be thus made the plaything of Party politics. If a
Visitor is, nevertheless, thought to be indispensable, I would rather hive the
Chancellor of the University vestéd with this authority, than the Presdident
of the Union. ' - '

K. T. SHAH.

‘New DErHI;
. The Tth Septémber, 1951.

III

. enares Hindu University is a running institutiofi. "1tg "present
()onfsti'ﬁ?&og has two sets of bodies to deal with the gcade_mxc gpd the ad-
miinistrative matters. The Supreme bod_y_o.f‘the Umvers;ty,‘na_m?ly, tpe
Court, deals with administrative affaivs, with the .Eixecuﬁlve Council as its
executive body. It carries on the day to day ndmlqls.t‘;ratlox)’of _th‘eb . _’f.T_myer-
sitv. The Senate is the Supreme body on the academl_c side with th_e
‘Svndicate. as its executive. This bifurcation of the academic and the admi-
nistrative control has worked during these thirty vears with marked success
and smoothness. What is more. it has tended to keep the ncademic side
of the University pure and clean. the banc of party polities, if at &Il being
confined to the administrative sections.. . o

‘[he. Select Comynittee has agreed that this healthy bifurcation shoulc
reni?xg qne&e;}fé bodies which are at present called the Senate and the Syr::(lixl-
cate should continue, but it has recommended by a small majority that ’l‘he
nemes of the Senate and the Syndicate should now be changed -into e

Academic Council’” and ““The Standing Committee of the Academic Coun-
eil . . | N

3 inion that the old names, Senate and S_yndicat_e,'should
be ';X;l:i ?cf)t?:n;)fﬁgl.lonThe Indian Univerﬁitli‘es‘ ()om;r.lismoP 'ha.;re tsl;g'g
-selves.sdid_'that.it is not their intention ‘‘to seé exact um,f’onn];t ‘(‘)1 e :ox;l titn
tien even among Universities of the same general type’. : et'i;tlmq , ol the
printed records of the University of the past decades, all rego uti { 3 cor-
respondence, have heen in the name of the Senate and Syndicate. " Since



¢

these two bodies are going to be retained, we are strongly of the upinion
that there is no need to disturb the present names. - We suggest that they
should be allowed to remain.

The only argument advanced for the change was that in some Universi-
ties the Benate is the Supreme body and that by calling it ‘the Academic
Council’, uniformity would prevail in the three Central Universities. We are
pnable to see the weight of this argument. But whatever there be in it, the
sdvantage of retaining a name which has come down, when such retention
makes no difference whatsoever in the substance, is obvious and we feel that
it should be done. '

I1. We should like to draw attention to the supreme importance of the
complete autonomy of Universities. It is & principle not only recognised but
assiduously followed and maintained all over the world. When our Univer-
sities were started in this country, the Government of the day was a foreign
Government which distrusted the people in all matters, and therefore, put
down clauses in the various Universities’ Acts giving powers of interference
to the Government in their affairs. We regret we have not been able to get
from the Parliamentary Library or from the Ministry of Education Library
the Acts and Calendars of most of the foreign Universities. = But, to tho
extent that we could, such powers of interference did not exist in the Acts
oonstituting the Universities of free countries. We would, therefore, feel
happy if Clause 5, sub-clauses (2], (3), (4), (5) and (6) are dropped.

In the Select Committee it was mentioned that the above powers of the
Visitor would be exercised only ‘‘in any grave emergency’’. No opposition
was expressed fo this and we assumed that this had been agreed to. If
these sub-clauses have to remain, we suggest that at the beginning of
clause 5, subrclause (2), the words ‘‘In any grave emergency’’ should be
added.

III. With regard to clause 5A4:

We suggest the addition of the words ‘‘and requirements’’ after the word
‘“needs’’ in this clause to clarify the meaning and the purpose of this clause
more fully. It wae argued in the Select Committee that the word ‘‘needs’’
includes ‘requirements’. There should, therefore, be no objection to its
inclusion. .

We should also like to add at the end of this clause: ‘‘It will be the duty
of the Central Government to fulfil the needs of the University to the best
extent possible.”’

IV. Last but not the least our objection is to the terms of clause 15 of
the Bill. We are glad that the Honourable Minister for Education has
agroed, and will announce in the Parliament, that he will appoint a Com-
mittee of 5 or 7 members of Parliament to whom the draft adaptations and
modifications in the present Statutes of the University shall be referred and
that the decisions of the Committee will be accepted and given effect to by
the Government. This is satisfactory so far ag it goes and is a distinet
improvement upon the clause as provided in the Bill.

We are of the opinion that the adaptations and amendments of the
Statutes, when provisionally finalised, should be sent to the Universities
concerned for their opinions thereon and that they should be finalised only
after taking such opinions into consideration and being laid before Parlia-
rcent.
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The three suggestions which we wish to make now regarding clause 15
of the Bill are as follows :—

(1) That this Committee should be appointed by the Parliament on n
motion by the Honourable the Education Minister. This will be a more
correct procedure and in keeping with the position and powers of the Parlia-
ment. It will make no difference in actual fact and we can see no possible
objection to this course being adopted.

(2) That the decisions of this Committee should be placed on the table
ot the House for the information of the members of the Parliament.

(3) That the procedure agreed to by the Hon’ble the Education Minister,
and the modifications proposed by us therein, if accepted, should be substi-
tuted in the Act in place of the proposed first para of clause 15 of the Bill,
which, as at present, reduces the Parliament to a nullity.

As we have said, our proposal will make little difference in actual effect.
But our suggestion ig motivated by a desire to maintain the sovereignty and
powers of Parliament intact. In the history of the British Parliament, the
tendency for Government to take- over in its own hands more and more
powers had been on the increase at one stage until in 1929 a Comnmittee
was appointed by Lord Sankey as Lord Chancellor, called ‘‘The Ministers’
Power Committee’’ which laid down that Parliamentary control over dele-
gated legislation was necessary. Provision was then made for it by Statute.

We must safeguard against this danger overtaking us also. Our proposal
will make little difference in substance but will result in the observance of
the correct and healthy procedure. We cannot be without hope that on
further thought, the Government will find no objection to our suggestion.
The Parliament, we trust, will agree with us.

We reserve to ourselves the right of moving amendments to the Bill as
amended by the Select Committee.

All our remarks except those relating to the Senate and the Syndicate
at the Benares Hindu University, apply to the Bill relating to the Aligarh
Muslim University also, mutatis mutandis.

GOVIND MALAVIYA.
SYAMA PRASAD MOOKERJEE.
New Dzvmn; GOVIND DAS.
The 7th September, 1951. M. A. KAZMI.

v

I feel that in view of the new clause 28 recommended for insertion by
the Select Committee containing ‘‘Transitional Provisions”, clause 14 should
run as follows:
. “‘Sub-section 1 of Section 19 of the Principal Act shall be omitted.”’
The amendment to sub-section 1 of Section 19 as contained in clause 14
has become unnecessary and is likely to oreate difficulties.

R. U. SINGH.
New Dgvn1;
The Tth September, 1951. ol

A
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We are definitely and strongly of the opinion that clause 10A should be
acleted from the Bill to amend the Aligarh Muslim University Act.

. Nrw DeLmi; ZAKIR HUBAIN,
The Tth September, 1951. H. N. KUNZRU.

vi

Clause 15.—I am not in favour of clause 15 of the Bill, in so far as’it
gives to the Central Government the final power to make adaptations. and
modifications in the Statutes now in force. When - the Benares Hindu
University Act was passed in 1915, the first Statutes were incorporated in
o Schedule which was an integral part of the Act and was passed by both
Houses of the Legislature. The same procedure was followed when the
Aligarh University Act and the Delhi University Act were passed. Ag the
present Bill materially enlarges the scope of the Statutes, which nowdeal
with such important matters as the establishment and abolition ‘of Faculties,
Departments, Halls, Colleges and Institutions, it is very necessary that the
first Statutes should have been incorporated in a Schedule attached to the
“Rill and passed by Parliament. )

The only reason given for not following this procedure is that the Schedule
would swell the size of the Bill and it would take a great deal of time which
may not be available in the present Session of Parliament. With respect,
1 consider this a very feeble argument, indeed. It seems to me that this is
un instance of the recent tendency to delegate to the executive power to
legislate on important matters without any reference to, or control by,
Parlinment. This is a dangerous tendency and T cannot too strongly
deprecate it.

In England, during the World War T and the succeeding years, numerous
instances of such unrestricted delegation of legislative power to -Ministers
‘or Heads of Departments occurred. Thir gave rise to -bitter criticism in
and outside the two Houses of the British Parliament and in 1929 Lord
Chancellor Sankey appointed a Committee called the ‘‘Ministers’ Power
Cemmittee’’ to examine the question and make suggestions. After an
laborate enquiry the Committee submitted its report in 1932. Tts con-
clusions were that while delegated legislation is inevitable in the, existing
cirenmstances, it is necessary to retain some kind of Parliamentary control
over ib. This is now secured by making clear provision in the Statute
(whereby such powers are delegated to Ministers or other authorities) that
the Tlules and Regulations framed by themn shall be laid before Parliament
and will be dealt with in one of the following ways:—

(1) The Rules or Regulations made by delegated authority shall be
laid before Parliament as soon as may be; or .

(b) after being so laid. - they shall not come into effect until th
' expiration of a specified period, which usually is forty days; or
(¢) they shall lie before Parliament for a specified pe}'iod, during
which any member may move a resolution annulling or modi-
fving them, and they shall be annulled or modified accordingly ;
or . .
(d) the Rules or Regulations shall lapse. after a speeified period.
" unless Parliament has expressly approved them. '



|

In addition, there is a Standing Committee of Parliament to which all
Rules -and Regulations framed by delegated authority and all Orders-in-
Council are submitted for scrutiny. 1In this way, cttective Parliamentury
control is ensured. In our Parliament no such Standing Committee has
yet heen constituted. '

In un important matter like the first Statutes of Benares and Aligarh
Universities 1 am not in favour of giving the Central Government unres-
tricted and uncontrolled power to frame the first Statutes which will,
inter alia, deal with the Constitution, Powers and Duties of various Univer-
sity Bodies and under which Fuculties, Departments, Colleges and Institu-
tions may be established or ubolished. The least that should be done is to
follow one of the four modes in which British Parliament secures control
over delegated legislation.

1 would, therefore, strongly urge that clause 15 be amended so as to
provide that the adaptations and additions to the Statutes in force at the
commencement, of the Amending Act, made by the Central Government, be
laid before Parliament and shell.come into force after one month from the
dnte on which they are so laid. '

Clause 5.—1 suggest that in sub-cluase (2).of clause 5 the words ‘‘in
cases of emergency’’ be added in the beginning. As clause 5A has made
provision for quinquennial review of the University by Inspection Committee
appointed by the Visitor, it seems necessary to add these words. It was
stuted that inspection contemplated in clause 5(2) to 5(6) will be done in
cases of emergency only, and this should be stated expressly in the Act.

TEK CHAND.

New DELHI;
The Tth September, 1951.

N.B.—The above applies, mutatis mutandis, to the Aligarh University
(Amendment; Bill).



THE ALIGARH MUSLIM UN].I:&RSITY (AMENDMENT) BILL,

(A8 AMENDED BY THE SELECT COMMITTEE)

{Words side-lined or underlined indicate the amendments suggested
by the Committee; asterisks indicate omissions)

A
BILL

further to amend the Aligarh Muslim University Act, 1920,
. Be it enacted by Purliament as follows: —

1. Short title and commencement.—(1) This Act may be called the
Aligarh Muslim University (Amendment) Act, 1951.

(2) Seections 27 and 28 shall come into force at once, and the remaining
provisions of this Act shall ccme into force on such date as the Central
Gevernment may, by notification in the Official Gazette, appoint, and
different dates may be appointed for different provisions.

2. Amendment of section 2, Act XL of 1920.—In section 2 of the
Aligarh Muslim University Act, 1920 (hereinafter referred to as the principal
Act),—

(a) in clause (d), for the words ‘‘or muintained” the words "‘main-
tnined or recognised ' shall be substituted;

(b) clause (e) shall be omitted.

8. Amendment of section 5, Act XL of 1920.—In section: 5 of the
principal Act,—
(1) in elause 8, in sub-clause (b) after the word *‘institutions.’
the word ‘‘or’’ shall be inserted and after the said sub-clause (b) ax
so nmended the following sub-clause shall be inserted, namely:—

““(¢) being women, shall have pursued a course of private

study,”’:

(#) in sub-clause (4) the words ‘‘on approved persons’ shall be
omitted;
(iif) in sub-clauso (5) after the word ‘‘diplomas™ the words ‘‘and

certificates’’ shall be inserted ;

(iv) in sub-clause (7)—
(a) the word ‘‘any’’ shall be omitted;
(b) for the words ‘‘and posts’’ the words ‘‘and other posts’
shall be substituted ;
(v) in sub-clause (8), after the word ‘‘scholarships’’ the word
“‘studentships’’ shall be inserted ; »
(vi) in sub-clause (9) for the words ‘‘for the residence of’’ the
words ‘‘and Hostels and to recognise places of residence for the " shall
be substituted;

10
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(vt1) in sub-clause (11) after the words ‘‘residence and’’ the words
‘‘to regulate the’’ shall be inserted and the word ‘‘and’’ at the end of
the sub-clause shall be omitted ; .

(viif) after sub-clause (11) the following sub-clauses shall bhe
ingerted, namely:—

___“(IIA) to make special arrangements in respect of the

residence, discipline and teaching of women students;

(11B) to create administrative, ministerial and other neces-
sary posts and to make appointments thereto; and’’;

(iz) in sub-clause (12) all words after the words ‘‘the University'’
" shall be omitted. : - - v

4, Amendment of section 7, Act XL of 1920.—In section 7 of the
principal Act, for the words and letters ‘‘Part A States and Part C States'”
the word ‘‘India’’ shall be substituted.

5. Substitution of new section for section 8 in Act XL of 1920.—For
section 8 of the principal Act, the following section shall be substituted,
namely:—

‘8. University open to all classes, castes and creeds.—The Uni-
versity shall be open to persons of either sex and of whatever race,
creed, caste, or class, and it shall not be lawful for the University to
adopt or impose on any person, any test whatsoever of religious be-
lief or profession in order to entit'e him to be admitted therein, as a
teacher or student, or to hold any office therein, or to graduate thereat,
or to enjoy or exercise any privilege thereof, except **in respect of
any particular benefaction accepted by the University, where such
test is made a condition thereof by any testamentary or other instru-
ment creating such benefaction:

Provided that nothing in this section shall be deemed to prevent
religious instruction being given in the manner prescribed by the
Ordinances to those who have consented to receive it.”’

6. Omission of section 9 in Act XL of 1920.—Section 9 of the principal
Act shall be omitted.

7. Bubstitution of new section for sectiom 11 in Act XL of 1920.—TFor
section 11 of the principal Act, the following section shall be substituted,
namely : — .

‘“11. Teaching in the University.—All recognised teaching for
the purpose of University degrees, diplomas and certificates shall be
cenducted in the name of the University and in accordance with the
Ordinances and shall include lectures, seminars, tutorial instruction
aud practical work in the laboratory or in the field." .

8. Substitution of new section for section 12 in Act XL of 1920.—For
soction 12 of the principal Act, the following section shall be substituted,
mamely : —

‘‘12. Power to establish and maintain High Schools and other
institutions.—(1) The University shall, subjeet to the Statutes, have
power 1o establish and maintain High Schools within a radius of
fiftoen miles from the University Mosque.
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(2) The University may also, with the sanction of the Visitor and
subject to the Statutes and the Ordinances, establish and maintain
within the aforementioned limits any other institution whose bjects
fall within the powers of the University as described in section 5.

9. Substitution of new section for section 124, in Act XL of 1920.—For

section 12A of the principal Act, the following section shall be substituted,
namely: — .

““12A. Power to recognise Colleges and Institutions.—With the
approval of the Academic Council and the sanction of the- Visitor,
and subject to the Statutes and the Ordinances, the University may
admit Colleges and institutions within fifteen miles of the University

Mosque to such privileges of the University as it thinks fit."’
10. Amendment of section 13, Act XL of 1920.—In section 18 of the

principal Act,—

(a) for the words "‘I.ord Rector’’, wherever they occur, the word
“‘Visitor’’ s-hn,u be substituted ;

(b) for the word ‘‘Court’’, wherever it wecurs, the words ‘‘Exe-
cutive Council’’ shall be substituted;

(c) in sub-section (2) all the words after the words ‘‘with the
University '’ shall be omitted and after the sub-section as so amended
the following sub-section shall be inserted, namely:—

‘“(24) The Visitor shall in every case give notice to the
University of his intention to cause an inspection or inquiry to
be made, and the University shall be entitled to appoint &
representative who shall have the right to be present and be J
heard at such inspection or inquiry’’; and;

(d) after sub-section (5) the following sub-section shall be inserted,
namely : —

‘‘(6) Without prejudice to the foregoing provisions of this
section, the Visitor may, by order in writing, annul any pro-
ceeding of the University which is not in conformity with this
Act, the Statutes or.the Ordinances:

Provided that before making any such order, he shall call
. upon the University to show cause why such an order should nob
be made, and, if any cause is shown within a reasonable time,
shall consider the same.’ .

10A. Insertion of new section in Act XL of 1920.—After section 13 of

the principal Act, the following section shall be inserted, namely: —

‘“18A. Quinquennial review.—(1) There shall be a review of the
working and progress of the University and of its needs, once during
every period of five years commencing from the date of the coming into
force of the Aligarh Muslim University (Amendment) Act, 1951, by
a Committee appointed for the purpose by the Visitor akd consisting
of such number of persons as the Visitor may think fit.

(?) The Committee appointed under sub-section (I) shall inspech
-the University and shall make a report to the Visitor.
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(3) The report of the Committee appointed under sub-section (1)
shall be communicated to the University for such action as the
University may think fit.” T

11. Omission of section 14 in Act XL of 1920.—Section 14 of the
principal Act shall be omitted.

12. Substitution of new section for section 15 in Act XL ol 1920.—For
section 15 of the principal Act, the following section shall be substituted,
namely:—

“15. Chief Rector and Rectors.—(1) The Governor of the State
of Uttar Pradesh shall be the Chief Rector of the University.

(?) Such persons ** as may be appointed in this bahalf m
accordance with the Statutes shall be the Rectors of the University.’

18. Amendment of section 16, Act XL of 1920.—Tn section 16 of the
principal Act, the word ‘‘and’’ at the end of item (3) shall be omitted, and
after the said item (3) the following shall be inserted, namely:—

‘“(34) The Pro-Vize-Chancellor, if any;
(3B) The Treasurer;

(3C) The Registrar;
(3D) The Deans of the Faculties; and’’

14. Amendment of section 19, Act XL of 1920.—For sub-section (1) of
section 19 of the principal Act, the following sub-section shall be substi-
tuted, namely:—

/(1) The successors to the Vice-Chancellor holding office at the
commencement of the Aligarh Muslim University (Amendment) Act,
1951, shall be appointed in the manner provided in the ~tatutes.’

15. Amendment of section 21, Act XL of 1920.—In section 21 of the
principal Act,—
(a) for the words ‘‘the Pro-Chancellor and the Vice-Chancellor™’
the words ‘‘and the Pro-Chancellor’’ shall be substituted ;

(b) the words “‘and the Ordinances’’ shall be omitted.

15A. Amendment of section 22, Act XL of 1920.—In section 29 of the
princjpal Act, the word ‘‘qnd’’ at the end of item (3) shall be omitted end
after the said item (3) the following shall be inserted, namely:—
(34) The Finance Committee;

(3B) The Faculties; and’’
16. Amendment of section 23, Act XL of 1920.— - section 23 of the
principal Act,—
(a) in sub-section (1),—
(i) for the words ‘‘and the Vice-Chancellor’’ the words and
brfkets ‘‘the Vice-Chancellor and the Pro-Vice-Chancellor
(it any)’’ shall be substituted;
i (i) t.he proviso shall be omitted;

(b) in sub-section (2) ** the words ‘‘and direct that necessary
aetion be taken by the Executive or Academic Council, as the esse
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may be, on any recommendations of the Lord Rector’’ shall be
omitted.

17. Substitution of new section for section 27 in Act XL of 1920.—For
section 27 of the principal Act, the following section shall be substituted,
numely: — .

*27. Power to make Statutes.—Subject to the provisions of this
Act, the Statutes may provide for all or any of the following matters.
namely:—

(a) the constitution, powers and duties of the authorities of
the University; .

(b) the election nnd continuance in office of the members of
the said authorities, including the continuance_in offize of the
first members, and the filling of vacancies of members, and all
other matters relative to those authorities for which it may be
necessary or desirable to provide;

* L * * .

(¢) the appointment, powers and duties of the officers of the

University ;

% * * * *

(d) the constitution of a pension or provident fund and the
establishment of an insurance scheme for the benefit of the officers,
teachers and other employees of the University;- '

(e) the conferment of honorary degrees;
(f) the institation of fellowships, scholarships, studentships,

exhibitions, medals and prizes;

(¢9) the withdrawal of degrees, diplomas, certifizates aud other
arademic distinctions;

(h) the establishment and abolition of Faculties, Depart-
ments, Halls, Colleges and other institutions;

(1) the conditions under which Colleges and institutions may
be admitted to privileges of the University and for the withdrawal
of such privileges; .

(/) the establishment of High Schools and other institutions
in accordance with the provisions of section 12; and

(k) all other matters which by this Aect are to be or may be

provided by the Statutes.’’

18. Amendment of section 28, Act XL of 1920.—For sub-section (2) of
section 28 of the principal Act, the following sub-sections shall be substi-
tuted, namely:—

““(2) The Court may, from time to time, make new or additional
Statutes or may amend or repeal the Statutes in the manner herein-
after in this section provided.

(3) The Executive Council may propose to the Court the draft of
uny Statute to be passed by the Court, and such draft shall be consi-
dered by the Court at its next meeting.

s+, (%) The Court may approve any such draft as is referred to in sub-

" sedtion (3) and pass the Statute or rqject it or return it to the Executive

Couacil for reconsideration, either in whole or in part, together witb
any amendments whizh ‘the Court may suggest:
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Provided that the Executive Council shall not ﬁproposa the draft of
any Statute or of any amendment of a Statute affecting the status,

powers or constitution of any existing authority of the University until
such authority has been given an opportunity of expressing an opinion

upon the proposal, and any opinion so expressed shall be in writing and
shall be considered by the Court.

{5) Any member of the Court may propose to the Court the draft
of any Statute and the Court may reject the proposal or refer such
draft for consideration to the Executive Council, which may either
reject the proposal or submit the draft to the Court in such form .as the
Executive Council may approve, and the provisions of this section shall
apply ir the case of any draft so submitted as they upply in the case of
a draft proposed to the Court by the Executive Council.

(6) Every new Statute or addition to the Statutes ¢r any amend-
1 ent or repeal of n Statute shall require She pravirus approval of the
Visitor who may sanction, disallow, or remit it for further consi-
deration.

19. Bubstitution of new section for sections 29 and 80 in Act XL of

1920.—For sections 29 and 80 of the principal Act, the following section
shall he sul stituted, reyaely-—

*29. Power to make Ordinances.—(1) Subject to the provisions of
<this Act and the Statutes, the Ordinances may provide for all or any
of the following matters, namely:—

(1) the odinission of students to the Uuniversity and their en-
rolaent as stich;

(b) the courses of study to be laid down for all degrees, diplo-
mas and certificates of the University;

(c) the award of degrees, diplomas, certificates and other
acudemic distinctions, the qualifications for the same and the

means to be taken relating to the granting and obtaining the
same;

(d) the fees to be charged for courses of study in the University
and for admission to the examinations, degrees and diplomas of
the University;

(e) the conditions of the award of fellowships, scholarships,
studentships, exhibitions, medals and prizes;

(f) the conduct of examinations, including the terms of office
and manner of appointment and the duties of examining bodies,
examiners and moderators;

(g9) the maintenance of discipline among the students of the
University;

(k) the conditions of residence of the students of the Univer-
sity ; .

(i) the special arrangements, if any, which may be made for
the residence, discipling and teaching of women students and the
prescribing for them of special courses of studies;

(f) the giving of religious instruction;
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(k) the emoluments and the terms and conditions of service of
teachers of the University ;

(1) the maintenance of High Schools and other institutions in
accordance with the provisions of section 12;

(m) the supervision and inspection of Colleges and other insti-
tutions admitted to the privileges of the University under section
12A; and

(n) all other matters which by this Act or the Statutes are to
be or may be provided for by the Ordinances.

(?) The Ordinances in force immediately before the commence-
ment of the Aligarh Muslim University (Amendment) Act, 1951,

may be amended, repealed or added to at any time by the Executive
Council provided that—

(1) no Ordinance shall be made affecting the conditions of
residence or discipline of students except after consultation with
the Academic Council;

(#) no Ordinance shall be made—

(u) affecting the admission or enrolment of studeuts or
prescribing examinations to be recognised as equivalent to the
University Examinations, or

(b) affecting the conditions, mode of appointment or
duties of examiners or the conduct or standard of examina-
tions or any course of study,

unless a draft of such Ordinance has been proposed by the Academic

Couacil.

() The Executive Council shall not have power to amend any
draft proposed by the Academic Council under the provisions of sub-
section (2) but may reject the proposal or return the draft to the
Academic Council for reconsideration, either in whole or in part,

together with any amendments which the Executive Council may
suggest.

(4) Where the Executive Council has rejected the draft of sn
Ordinance proposed by the Academic Council, the Academic Council
may appeal to the Central Government and the Central Government
may, by order, direct that the proposed Ordinance shall be laid before
the next meeting of the Court for its approval and that pending such
approval it shall have effect from such date as may be specified in the
order: .

Provided that if the Ordinance is not approved by the Court at
suh meeting, it shall cease to have effect.

(5) All Ordinances made by the Executive Council shall be sub-
mitted, as soon as may be, to the Visitor and the Court, and shall be
considerea by the Court at its next meeting and the Court shall have
power, by a resolution passed by a majority of not less than two-thirds
of the members voting, to cancel any Ordinance made by the Executive

Council, and such Ordinance shall, from the date of such resolution.
eease to have effect. e - :

(6) The Visitar may by order, direct that the operastion of any
Ordiuance ehall be suspended until he hes had an opportunity of

exgreiging his powers of disallowance, and any order of suspension
under this sub-section shsll cease to have effect on the expiratign of.
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.one month from the date of such order or on the expiration of fifteen
days fron the date of consideration of the Ordinance by the Court,

whizhever period expires later,

{(7) The Visitor may, at any time after an Ordinance has been
considered by the Court, signify to the Executive Council h's dis-
allowance of such Ordinance, and from the date of receipt by the
Executive Counecil of intimation of such dissllowance, such Ordipance
shall cease to have effect.

' 19A. Amendment of section 381, Act XL of 1920.—In section 31 of the
principal Act, after sub-section (2), the following sub-section shall be

inserted, namely:—

() The Executive Council may direct the amendment, in such
manner as it may specify, of any Regulation made under this section
or the annulment of any such Regulation:

Provided that any authority of the University which is dissutistied
with any such direction may appeal to the Court, whose decision in
the matter shell be final.”

20. Omission of section 32 in Act XL of 1920.—Section 82 of the prlnclpal
Act shall be omitted. T

21. Améndment of section 33, Act XL of 1820.—In section 3% of the
principal Act,-~
(a) in sub-section (1), for the words ‘‘the Academic Council in
such manner as may be prescribed by the Ordinances’’ the words ‘‘the
Executive Council on the recommendation of the Academic Council”
shall be substituted ;

(h) sub-gection (2) shall be omitted ;
(¢) in sub-section (3), for the words “‘to prepure’” the wm-ds “und

to prepare und publish’’ shall be substituted and the words ‘‘and to
report such results to the Exeoutive Council for publication’” shail be
omitted. .

22. Amendment of section 35, Act XL of 1920.—In section 235 of the
principal Act,—- /

(a) in sub-section (1) for the words ‘‘auditors appointed by the
Visiting Board’’ the words ‘‘the Comptroller and Auditor General of
India’" shall be substituted ;

(b) in sub-section (2), for the words ‘‘the Auditors’ report shall be
submitted thicugh the Visiting Board to the Lord Rector’’ the words
“‘the report of the Comptroller and Auditor (ieneral shall be submitted
to the Visitor’’ shsll be substituted.

23. Amendment of section 86, Act XL of 1920.—In sub-section (£) of
section 86 of the principal Act, for the words “Visiting Board’’ the word
*Visitor * shall be substituted.

24. Amendment of section 37, Act XL of 1920.—In section 87 of the
principal Act.—
(a) in sub rection (1) for the words ‘‘provident and pension funds’’
the words “pension_or provident fund or provide such insurance
- scheme"” shiall bo substituted;

g




(b) in sub-section (£) for the figures :‘1807"’ the figures ‘1925
shall be substituted.

95. Amendment of section 88, Act XL of 1920.—In section 88 of jhe
principal Act,— ’ ,

(a) sub-section (1) shall be omitted;

(b) in sub-section éﬁ) the word ‘‘other’’ shall be omitted and for
the words ‘‘any office of any authority’’ the words ‘‘any office or in any
suthority’’ shall be substituted.

26. Omission of section 40 in Act XL of 1920.—Section 40 of the
principal Act shall be omitted.

27. Temporary provision for amendment of Statutes.—The Central
Government may, by notification in the Official Gazette, make such
adaptations and modifications in the Btsatutes in force immediately before
the commencemeut of this Act as, in its opinion, may be necessary or
expedient to bring the provisions of the Statutes into accord with the pro-
visions of the principal Act as amended by this Act:

Provided that nothing in this section shall be deemed to empower the
Central (iovernment to make any adaptation or modification of any such
Statute after the expiration of three months from the commencement of
this Aocs. - -

28, Transitional provisions.—Any officer or authority of the University
exercising any functions under the principal Act, immediately before the
commencement of this Act, shall continue to exercise such functions until
the correepcnding new officer or authority is appointed, elected or constitut-
ed in accordance with the provisions of the principal Act ss amended by
this Act or the Statutes as #8apted or modified under this Act.

«
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'PABLIAMENT OF INDIA ~ .

b

Report of the Select Committes on the Bill further to amend
the Aligarh Muslim University Act, 1920.

{As amended by the Select Commiattee.)
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